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Constitution of a Committee to suggest
an incentive package

3823. MISS SAROJ KHAPARDE: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Government had constituted a
Committee to suggest incentive package for
sniftine the Lime Kils from Dehra Doon to
Beharigarh in Saharanpur District;

(b) if so, what are the details of the
incentive package;

[RAJYA SABHA]

to Questions 64

(c) whether the lime Kilns have since-
been shifted;

(d) if so, the details thereof; and

(e) if not, what are the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI (KAMAL NATH): (a) Yes,
Sir.

(b) The suggested package covers ten
tative cost of land development of infra
structural facilities, setting up of new
Kilns with pollution control' facilities etc.
at the identified site. One time incentive
will b, given only at the time of shifting
of the working klins. No compensation is
payable for closing down the working
kilns in Doon Valley. The committee re
commended sharing of the expenditure for
such a shifting between Central/State
Government and the industry.

(d) Does not arise.
(c) No, Sir.

(e) The recommendations of the Com-
mittee are yet to be accepted as it needs
discussion between State and Central Go-
vernments .

Notification under the Environment
(Protection) Act

3824. MISS SAROJ KHAPARDE:' Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state;

(a) whether Government had issued a
notification under the Enrvironment (Pro-
tection) Act, 1986 to ban certain activities and
to categories the coastal areas into  certain
regolation zones;

(b) if so, the details, of the activities which
were banned within the 500 m. of the high
tide line;

(c) whether it is a fact 'hat some of the
banned activities have since been permitted;
and

(d) if so, the details thereof and the
reasons therefor?



